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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPLE BENCH, NEW DELHI
0.A.No.1332/2024

IN THE MATTER OF:

Kashmir Singh S/o Sh. Sant Ram, Village Khater, P.O.

Barmana, Tehsil Sadar, District Bilaspur, H.P.

.....Petitioner
VERSUS

1.State of Himachal Pradesh Through, Principal Secretary
(Environment), to the Government of Himachal Pradesh,
Shimla-171002.

2.The Director of Industries, Himachal Pradesh Majitha
House, Shimla-171002.

3. District Magistrate Bilaspur, DC Office, Bilapur, H.P .

4.HP Pollution Control Board through its Chairman, Him
Parivesh, Ph-III, New Shimla-9.

5.M/s ACC Ltd. Gagal Cement Works (Project Proponent)
P.O. Barmana, Distt. Bilaspur, H.P.-174036.

....Respondents

REPLY TO ORIGINAL APPLICATION BY
RESPONDENT NO. 2 LE. DIRECTOR,
INDUSTRIES, HP
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RESPECTFULLY SHEWETH:
PRILIMINARY SUBMISSION(S):

1. That the present OA is not maintainable in respect of

answering respondent for having very limited role in
addressing the grievance of petitioner. In this regard, it is
submitted that M/s ACC Ltd. Gagal Cement Works,
Barmana, District Bilaspur was granted, in-principle
approval, by Industrial Project Approval & Review
Authority (IPARA) for manufacturing cement vide letter
dated 15.11.1990/ ANNEXURE-R2/1. Accordingly, the
unit came into commercial production of cement w.e.f.
15.09.1994. The Hon’ble Court may consider that as per
said letter dated 15.11.1990, the Respondent No. 5 was
instructed to take measures to prevent Air, Water and Soil
Pollution and, in this regard, respondent department never
received any reference regarding violation. As such, the
answering respondent has no regulatory role in day to day
operations of the industry, however, the department is
facilitating the industries in obtaining various approvals
etc. from various line departments of the State as well as
Government of India as and when company approaches the
Department. On this score, the application is liable to be
dismissed in respect of replying respondent.

2. That the grievance of the petitioner, primarily, is regarding

nuisance of dust flying from cement manufacturing
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causing, thereby, environmental degradation. In this
regard, it is worthwhile to submit Hon’ble Tribunal that
the subject matter is being regulated under Air Act-1981
which is within the preview of Pollution Control Board
i.e. Respondent No. 1 & 4 and the Respondent department
has negligent role in the matter. On this ground, the
application is liable to be dismissed in respect of replying

respondent.

REPLY ON MERIT

Paras 1 & 2: That the contents of paras are denied for want
of knowledge.

Paras 3 to 5: That in reply to this para, it is submitted that
no complaint was ever received in the Respondent
Department as alleged in the para. Moreover, as submitted
in the preliminary submissions, the replying respondent
has very limited/negligible role in the implementation of
provisions of Air Act.

Para 6: That the contents of this para being wrong. It is
submitted that the petitioner had never represented his
grievances, if any, in the respondent department and
moreover no documentary proof has been put forth in
order to substantiate his plea in respect of replying

respondent.

PRAYER :
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1 to 4: That the contents of these paras are denied in view
of the submissions in preceding paras and are not
sustainable in respect of replying respondent in view of
preliminary submissions.

In view of above, it is therefore, prayed that the
submissions of replying respondent may kindly be taken
on record for consideration and the application may be

dismissed in the interest of law and justice.

Place: Shimla
Date: 12-07-2025
FILED BY

ANIL JARYAL
ADVOCATE FOR
RESPONDENT NO. 2
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BEFORE THE HON'BLE  NATIONAL
GREEN TRIBUNAL, PRINCIPLE BENCH,
NEW DELHI

0O.A. No.1332/2024

IN THE MATTER OF:
M/s Kashmir Singh S/o0 Sh. Sant Ram, Village Khater,
P.O. Barmana, Tehsil Sadar, District Bilaspur, H.P.
..... Petitioner
VERSUS

State of Himachal Pradesh Through, Principal Secretary
(Environment), to the Government of Himachal Pradesh,
Shimla-171002& Ors.

........ Respondents

AFFIDAVIT IN SUPPORT OF REPLY

I, Yunus, S/o0 Sh. Mohammad Nazir, aged about 46

years, presently posted as the Director of Industries, H.P.

do, hereby, solemnly affirm & state on oath, as under:-

1. That the accompanying reply to the application has
been drafted at my instance and under my instruction. 1
am fully conversant with the facts of the case on the
basis of record maintained in the Department.

2.That the contents of preliminary submissions of
accompanying reply from Paras | to 2 are based on the
legal advice and paras 1 to 6 including prayer clause of

reply, are true and correct to the best of my knowledge
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as information derived from the official record and

nothing material has been concealed therefrom.

Um;g’ma?rlov

K Imachal Pradesh
N VERIFICATION

I, the above named Deponent do hereby affirm and state

on oath that the contents of this affidavit are true and

correct. No part of it is false and nothing material has

. . ﬁ_bcen concealed there from. / P
= o oboa !
Verified at Shimla on this.... 7™ day of . AF*+2025.
MATH { @ -~
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Mimachal Pradesh
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I SV R NS A M B SRR AL

N Ind.Dov. F(34)( IPARA) HUEG IS TERIED -

o : ST GOV ERMMESHT O 1 D1ACIAL rxmm"— ‘ o : TR
) Ny g S e T IRDUS' TR NS D'W‘/\H’J‘MLJJT ! S it e e
: ; - . i Dated Sh_Lm la. 171 002 Lho A Lo R
M/ s__ : s '
J\asoofatﬂ!a Oement Oompaniec; Ltd. » ) ; S
“———Gagal-—eomen'b—wor]cﬁ, — .__-_.—-__..__.v o ot ; 4 o
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: .f.'rom Se 6 lakh Htorme to 15%6 lakh tonne met ‘drner ease
= 10 lalr_h tonne per annum) ; O o e g
Dear sSir, . g R 2 Wi S =

Your appllc'\tlon Cor the 3ppro~al of Pr'o-nect for‘_the'

manuchture Ofm‘r otem—-l;g expans,u.ogx &% R:::apaal_ 'Ly i‘rom 153 6 131{}1 ton.n.e“

AR o5
-to 15=.6 15}:1:1 tonne} e —‘b
was. cons:n_dered ‘in. the

391.4 :

Progects Approval S Rev:_ew Authority‘ he:‘l_d on, - s
i 27 -19 g0
.r_:t for 'tfhe & s tal

It has been dec.n_ded to, ppl OVP Vonr Prod

Of §3 Clé T E—t:‘ v\m--n-l'nﬂ-\""""' . e l/+<tri¢t - $
; Las
eSS D clflel!;a&cﬂﬂ.(a’Bﬂmenﬁ)s b:..J:Ls of ma,éB:‘:L uem ‘uui:,rl_ll.;._-tt:l_o
off" plant &: m'.rc"llnpry. : : N 5, - :
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h‘LO 1§

ITtem of nmanufgcturs . AR S e . l\nnn.al Can:ucl v

Por-ﬁlqﬁd.. cement . - : ) "Expansd_cn of ex:i.stin

i R el T L 5R6 LakhTtonme: $o- 15%:6 - Lakht: -l:onne
E ; ; e ‘net inorease 10 . iakh - tonhne}-
.The appro“al is s'wbject to the . follow‘r.nﬁ conditlons 25

oapacity :E‘rom ]

i b Y_ovi \Ji;]_l'ha*_'e to make own ar‘r‘anrrements of‘ =)

2. You will hé'\'re to malce own arr‘an"ements for the, proc',vz eme :
cf water f‘rorn the source. to the factorv -oite "’t your Town cost

- 3. S Ipiease “ou.sink a- tubewell for your- unit 'you Vil
that . it doeo. not upset the water table in th-\t arex’

L. . - hdeguite.steps shall be taken by you_to thP e‘mtls*"act
the Govt. to prevent air,water and .soil.polluizion.
such antipollution measul“o_r: to e installed slrownlad '\_ontcu.m‘
‘to the effldent standards prescribed Py the ;Stzte Bo...rd fo"
‘Prevention & 'Contr-ul of ‘/!ater Polluticn. g .
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10.

1.3%
1h-,

15.

‘required. under <the

“dmplementation of the_ projc¢ct

Centre of your .district.

-You shall nha

“Himachal Pradesh in i1ts

The ooty : ot . , : ;

< pment fror kL ] ; .

Your project reporgnti,[‘fgl.}l—lL_.}.o_n measures will form a part oY

Lo be. got aporor ed fron et CeShuign.of the eqwipment wvill nave -

Control orf. Watsr Pol:lu?'rt?;]*o.;je “hate Board fTor Prevention and ¢

R g - e Llatd ’e e .

Yo st S S : - :

1e€t§??§% ;ak? Fa,88kti e steps wirhin the validit: period of
your e PRYOral and s-ow conerete prosress dn - implemepting
Proiect. Irnadequite . S-wo'1ld constitute/adequate

.off India for cancellation

2 L 1 A2 Proress.
Brounds Tor recomme rding to the Gowvi.
Lndustrial.licence.

.O,_I:‘__.;_Le"t_;'ter of intent,/i

Please note Ehat. this letterof approral does not constitute

an authorisationry, undeir the Indus tries(Development Regmlf?.tio,n)_ Vh

Act, 1951 or any agther raifvant Acts. of Lhe Gowt. of .India foSe
suacli permission or clearances as may be

applicabls -
such Acts should be

vheresever a
mrevision of separately
! . any effectilve steps for <the

obtltained: by jyou. before .taling
‘approval of your project. will not:

Imply any comihitment whatew.s)r on. the part of the Gecvt. to g
provide the Xz finance, raw material, land nny:-other assistance
Ffor which would be . considerecd separately on merits 5 -
made -‘the necessary application to the.concerned:

Please note that the 'f{zl.ct,o'-f‘

reauest

after you have
authorities . : .
You are reguired to fnirnish qu rrtenly progress report in the s
form 'Df(reprdoddaced. in “Arnnexiare— TT) untill. the.. - .-
; i ‘This ronoert will:hzave to be - o o
Sept..

cowmmencemeaent of procuciciton.
ci

pPrezacribed c
el sned every Imrter ending. 2| st March, 30th.June "30th
and 31 st December. - . . Pyl . i Ca e e b R %
You -iall have to émploy bonafide residenrts of. Himacy .'l'P'i'*ade,éh
Aand also trainecd rersons from ITI's and RITI's in Himachal: - .
Pradesh 1in vour industrial unit. Yo are further rea “ired -

to ~ive 'a guAaArterly return regarding employment o Himachalis
and non-Himachalis -to the General ‘Manager,District .

Industries

ve to dnform our 'of “ice Aabout the- commencement of .

production. - 3 ;
'The ‘unit will aﬁpo’in{: as ﬁErsoﬁnel 'man.uj.gevr . such'".b erso\bs' -.who
have first hand personal basic knowvledgze o.’t“ H.P. gnd idts 'peoule-
and their aspilrations. and -should be Himachsa 14 . . R =
Presentative of the Director of Indus tri:
Starff Selection CommiLtitee for the. :

wlll associate’ a re
orvies of personnel.-

You
requlrement of all categ i
You will notify the va;c'—:i'ncip to all the eaemy : e rann

y , ; 2'sS = S Ployment excha 3

in _H-P- These vacancies shall be filled :i.n-pas relr 'no‘}ég\_'g'lfge‘ :
cations dissued by the Director of Inmdus trieasy ~from time :l:,o time-
roupial have dtolobtainal COBR I caHa bl fimmity el s o Tnatas
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not exceed the approved oa\-sa‘::(c::i t;;hﬂt the annual deﬁ.c.’_ty aoes

17 ol ‘ :
i} Yhe compaly will : V e »

2 5 not be g:n.von additional minln Leao
Bagga o othor apreas Ln thig belt as applled i‘gr .b_af 2h3r§§mp°3’,m

ii))The o mpany will sbriocbl: x* =2 n
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u Jus i 1cation ~iving circrmsztances and the period m for woiilch
extension dis sough You are intormed that on no account will the
a2l be e}-tended beyond 12 months from

validity of the Fetter of appro:
the expiry of. Anitial validity pe ciod.

You. shall. . function strictly in accordance
~iolation shall mean automa

vith the above’
tic revocation

mentioned -conditions. Loy
of this approval. You are requestz=d to take effective steps in
proj=ect in_Him: wchal Pradesh. You may -

the dimplementation of your
contact our office for any X (..larlflcatlon or assl<‘tance

you may ne Qd

further o

_Iou.rs fai‘bhfully', B

D:Lrector v of.‘ Indus trles,
Hlmachal Pradesh : DR e

Dated. ‘ > Sl =

244/89 £ e SE : Var i
)to the G—over‘nment of H

No. Ind Dev F( 3)—&—)( EAM)

Imachal

Copy tO ’—'

uty Secre tarv( Indu str‘ies

The Dep

A= . -,,Pradesh Shlmla—171002-v, ; 5
? s lectrlc :Ltv Boat‘d Shimla "
2. ‘I‘mana H.P - éaécozt_(u,) Go — S Ulg— é‘—* N)—. B o ~Fo /}70,
No h 55 5 S Cen—— P3E tr i Ind|5tr1es Cent*Te. '
=i The ernerdl Man=x eI‘ is T Bilaspur
L O.f.ri'cer, - . 2% _ s B -

t Emp Jdoywme nt

. he D:Lstr:_c
= :E-:L'La ouxr -

L.
' Guard file .

S -

Director ‘of. Industries,
adesh._ s

Himachal Pr
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No. Ind. Dev. F(34) (IPARA)-244/89
GOVERNMENT OF HIMACHAL PRADESH
INDUSTRIES DEPARTMENT
REGISTERED

Dated Shimla-171002 the 15-11-1990

To
M/s Associated Cement Companies Ltd.,

Gagal Cement Works,

Barmana, District Bilaspur (HP).

Subject:- Your application for the approval of Project for the manufacture of : Portland
cement (expansion of capacity from 5.6 lakh tonne to 15.6 lakh tonne net
increase 10 lakh tonne per annum).

Dear Sir,

Your application for the approval of Protect for the manufacture of portland
cement (expansion of capacity from 5.6 1akh tonne to 15.6 lakh tonne) with capital cost
of 155 crores was considered in the 59" meeting of State Level Industrial Projects Approval
& Review Authority held on 21.6.1990. It has been decided to approve your project for the
establishment of new undertaking at expansion capacity of your existing plant Gagal
(Barmana) District Bilaspur the capacity specifies below on the basis of maximum
utilization of plat & machinery.

Item of manufacture Annual Capacity

Portland cement Expansion of existing capacity from 5.6

lakh tonne to 15.6 lakh tonne net increase
10 lakh tonne)

The approval is subject to the following conditions:
1. You will have to make own arrangements of land.

2. You will have to make own arrangements for the procurement of water from the source to
the factory site at your own cost.

874
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11.
12.

13.
14.

15.
16.

17

11

In case you sink a tube well for your unit, you will ensure that it does not upset the water
table in that area significant.

Adequate steps shall be taken by you to the satisfaction of the Govt. to prevent air, water
and soil pollution. Further such antipollution measures to be installed should conform to
the effluent standards prescribed by the State Board for Prevention & Control of Water
Pollution.

The equipment for anti-pollution measures will form a part of your project report. The
design of the equipment will have to be got approved from the State Board for Prevention
and Control of Water Pollution.

You shall take effected steps within the validity period of letter of approval and show
concrete progress in implementing your project. Inadequate progress would
constitute/adequate grounds for recommending to the Govt. of India for cancellation of
letter of intent/Industrial Licence.

Please note that this letter of approval does not constitute an authorization under the
Industries (Development Regulation) Act, 1951 or any other relevant Acts of the Govt. of
India, whereaever applicable such permission or clearances as may be required under the
prevision of Acts should be separately obtained by you before taking any effective steps
for the implementation of the project.

Please note that the facts of approval of your project will not imply any commitment
whatever on the part of the Govt. to provide the finance, raw material, land any other
assistance request for which would be considered separately on merits after you have made
the necessary application to the concerned authorities.

You are required to furnish quarterly progress report in the prescribed form ‘D’
(reproduced in Annexure-II) until the commencement of production. This report will have
to be furnished every quarter ending 31° March, 30" June, 30" Sept., and 31 December.

- You shall have to employ bonafide residents or Himachal Pradesh and also trained persons

from ITI’s and RITI’s in Himachal Pradesh in your Industrial unit. You are further
required to give a quarterly return regarding employment of Himachalis and non-
Himachalis to the General Manager, District Industries Centre of your district.

You shall have to inform our office about the commencement of production

The unit will appoint as personnel manager, such persons who have first hand personal
basic knowledge of H.P. and its people and their aspirations and should be Himachali.

You will associate a representative of the Director of Industries, Himachal Pradesh in it6s
Staff Selection Committee for the requirement of all categories of personnel.

You will notify the vacancies to all the employment exchange the H.P. These vacancies
shall be filled in as per notifications issued by the Director of Industries from time to time.
You will have to obtain a COB license from the Govt. of India.

The Capacity and specification of the induction furnace proposed to be installed should be
such that the annual capacity does not exceed the approved capacity.

i) The company will not be given additional mining lease area at Bagga or other areas in

this belt as applied for by the Company
ii) The Company will strictly adhere to the emission standard as prescribed by H.P. State

Pollution Control Board.
iii) The Company will have to get their scientific mining plan approved from the competent

Authority.
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This Letter of approval will be valid for a period of 12 month from its date of issue.
If, an extension to the period of validity is found necessary you may apply in this regard to this
office with full justification, giving circumstances and the period for which extension is
sought. You are informed that on no account will the validity of the letter of approval be
extended no account will the validity of the letter of approval be extended beyond 12 months
from the expiry of initial validity period.

You shall function strictly in accordance with the above mentioned conditions. Any
Violation shall mean automatic revocation of this approval. You are, requested to take
effective steps in the implementation of your project in Himachal Pradesh. You may contact

our office for any further clarification or assistance you may need.
Yours Faithfully,

Director of Industries,
Himachal Pradesh

NoO.INA.DeV. F(B4)(IPAR A ) . ettt e e e et eeeiaanas for
ated i BN s Ui e S e i e e Copy to:-
1. The Deputy Secretary, (Industries) to the Government of Himachal Pradesh, Shimla-
171002.

2. The Chairman, H.P. State Electricity Board, Shimla-4 w.r.t. to letter No. HPSEBL/com.]1-
66(2447)/40-5419-20 Dated-30.10.1990.

3. The General Manager, District Industries Centre, Bilaspur.

The District Employment officer Bilaspur

5. Guard File.

by

Director of Industries,
Himachal Pradesh

True tYped copy
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IN THE HON’BLE NAlIa)NAL GREEN TRIBUNAL
ot CIVIL/ ORIGINAL/APPELLATE/JURISDICTION
ORIGINAL APPLICATION No.1332/2024

IN THE MATTER OF:

Kashmir Singh S/o Sh. Sant Ram Thakur, Village Khetad, Post Officer Barmana,Tehsil Sadar,

District Bilaspur, Himachal Pradesh
.............. Applicant

Versus

State of H.P and others
.............. Respondent

VAKALATNAMA

[, Satpal Dhiman, Additional Secretary (Environment, Sci. Tech. & Climate Change) to
the Government of Himachal Pradesh on behalf of Chief Secretary to the Government of

Himachal Pradesh do hereby appoint and retain Shri Anil Jaryal, Panel Advocate to act

and appear for me/us in the above Suit/ Appeal/Petition/Reference and on my /our behalf

to conduct and prosecute (or defend) the same and all proceedings that may be taken in
respect of my application connected with the same or any decree or order passed therein,
including proceedings in taxation and application for Review, to file and obtain return of
documents, and to deposit and receive money on my/our behalf in the said
Suit/Appeal/Petition/Reference and in application for Review and to represent me/us and
to take all necessary steps on my/our behalf in the above matter. I/We agree to ratify all

acts done by the aforesaid advocate in pursuance of this authority.

Dated  this.. 2l dayof ........ April, 2025
CEPTED .
ANIL JARYAL Qs RA == XNsAS
ADVOCATE Appellant(c (Signed) Petmonerv(s)

Intervener(s) Az;dl %ggpe?anr;ient(s) NO.1
| (Env., Science & Technology)

To to the Covernment of HP
The Registrar, Shimla-171002
National Green Tribunal, ;
New Delhi.

Sir,

Please enter my appearance on behalf of Respondent(s)/Intervenor in
the matter above mentioned.

Dated this the....... dayof ........ April, 2025
Yours faithfully,
ANIL JARYAL

Advocate for the respondent(s)

ER RS NO.1
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suit/appeai No. .. OB DD 2024 o JURISDICTION OF 2024

In re:-
l<a.$hm.l’hv$‘ﬂa)3p|a|r%f{sj or  Petitioner(s)
Appellant(s) Complainant(s)

VERSUS

No.2
....Defendant (s)/ Respo%ient[s} / Accused Know all to whom

w0 hereby appoint

Shri Anil Jaryal, Advocate, Enrl. No. D/3587/2016, Chamber No. 109, Block-03,DHC, ND-03
Mob: 9871277207

{herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court In which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compramise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case,

To take execution proceedings on paying separate fee.

To deposit, draw and receive maney, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And |/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

e

T
XX

o

7

>
X

’5.0.010

And |/we undertake that I/We or my/our duly authorized agent would appear in court on all
hearings and will inform the Advocate for appearance when the case is called,

22

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. [/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have

been understood by me/us on this ........ 12the ... Day of....Jduly........2023\ccepted subject to the terms of
the fees.
Advocate Client Client

I Identify the Signature/Thumb Impression of Below Mentioned Person,
ANIL JARYAL

ADVOCATE
ENRL: D/3587/2016
M -9871277207

Signed in My Presence. The Client.

Director of Intustries
Himachal Pradesh
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Yunus S/o Mohd. Nazir, Posted as Director of Industries Himanchal 
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Shri Anil Jaryal, Advocate, Enrl. No. D/3587/2016, Chamber No. 109, Block-03,DHC, ND-03 

Mob: 9871277207 
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ENRL: D/3587/2016

M-9871277207
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1332/2024
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— —

Kashmir Singh : Applicant

VERSUS.

SERRE OL BLP, oo v 820 g s e Respondent(s)

VAKALATNAMA

I/We, Rahul Kumar, S/o Shri Raj Kumar, aged 36 years, at present working/ posted as Deputy
Commissioner, Bilaspur, District Bilaspur, Himachal Pradesh, Appellants(s)/ Petitioner(s)
Opposite party in the above Suit/Appeal/Petition Reference do hereby appoint and retain
Sh./Smt.__ AN IL JARYAL, , Advocate of the National Green Tribunal to act and
appear for me/us in the above Suit/Appeal/Petition/ Reference and on my/our behalf to
conduct and prosecute or defend the same and all proceedings that may be taken in respect of
any application connected with the same or any decree or order passed therein, including
proceeding in taxation and application for review, to file and obtain return of documents and
to deposit and receive money on my/our behalf in the said Suit/ Appeal/ Petition/ Reference and
application of review, and to represent me/us and to take all necessary steps on my /our behalf

in the above matter. I/We agree to rectify all acts done by the aforesaid Advocate on record in
pursuance of this authority.

Dated . day of 2025
( ANIL JARéY% ) Advocate

Accepted, verified and identified the client

. APPELLANT(s) (Signed)-
- : ONER(s)INTERVENOR(s) RESPONDENT(s)
( ANIL JARYAL ) No.3

ADVOCATE SUPREME COURT
MEMO OF APPEARANCE

To,
The Registrar,
National Green Tribunal
New Delhi

Sir,

Please enter my appearance on behalf of the Petitioner(s) / Appellant(s)/ Respondent(s)/

Intervener in the matter mentioned above.
Dated this the 127H  dayof -7 2025,
Yours faithfully, W
ANIL JARYAL

“rdvoeate for Petitioner/AppeHant/Respondent(s)

No.3
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